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only, cash crop. In recent years,  the area under 
sugarcane yield per    acre and the total output have 
been going up steadily. These have been possible due  
to   a   number   of  factors   including the growth of 
the sugar   industry, the remunerative prices paid to 
sugarcane growers, particularly by the organised    
sector    of    the industry etc. Unfortunately, however,  
recent developments  throw   doubts     on  whether 

such a growth in cane area would be economically 
justifiable.  During     the current  1977-78 sugar 
year, from the information   so   far,   available,   it  
appears that the area  under sugarcane which was 
about 29 lakh hectares in 1976.77 would have gone 
up to 31-32 lakh hectares. The production   of su-
garcane is also expected to be higher by about 10-11 
million tonnes, at 165 million tonnes.  The spurt in 
production by 10 million tonnes, has, it is to be 
conceded, led to an anxious situation through the 
absorption difficulty of this by all the sweetening 
agencies in a coordinated manner.  The expectation is 
that the sugar industry would find an extra outlet for 
about half the additional quantity  of sugarcane. For 
various reasons including the present Government's  
policy  to  make  essential commodities available to a 
wide spectrum of community at reasonable prices, 
enlargement of the coverage of the public 
distribution system, liberal release of sugar for 

domestic consumption etc., prices of 
sweetening agents have shown a downward trend. 
While to a certain extent, the fall in the consumer 
price is welcome, it is the en. deavour of this 
Government to ensure that they do not fall to such 
levels as  to  affect adversely the  price     for cane.   
The   prices  of  khandsari     and gur have fallen in 
the last two months by Rs. 40 to 60 per quintal in the 
case of sulphur khandsari and of gur    by about Rs. 
25—40 per quintal. With a view to correct the 
imbalances,    the Government   have  taken   a  
series  of •measures,   the    more    important     of 
which are the following: 

(i)  allowing   the   export   of   gur outside the 
country; 

II. A copy (in English and Hindi) of the 
Ministry of Railways (Railway Board) 
Notification G.S.R. No. 200, dated the 21st 
January, 1978. [Placed in Library.    See No. 
LT-1519/78.] 

Prevention    of     Food     Adulteration 
(Third Amendment)    Rules, 1477 

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-

PORTANCE 
Reported fast deteriorating economic 
conditions of Cane Growers as a result 

of sharp fall in prices of Gur and 
Khandsari 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): Sir,, the Government are fully 
conscious of the important role played toy 
Sugarcane crop in the agricultural economy 
of India. On this crop depends the welfare of 
about 25—30 million farmers. In many parts 
of our country, this is perhaps the most 
important, if not the 
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(ii) to make market purchase of gur by 

public sector agencies with a view to 
stablise its prices; and 

(iii) reduction in excise duty on both 
types of khandsari. 
As early as July 1977, when a accu-

mulation of stocks of gur was notic. ed in 
some of the principal gur producing States, a 
small quantity of gur was allowed to be 
exported on experimental basis to assess its 
effect on markets. Subsequently, early in De-
cember 77, export of 5,000 tonnes of gur was 
permitted canalising it through the State 
Trading Corporation. Recently, gur export 
has been allowed through private trade 
channels also. Quota limits and price 
restrictions have been withdrawn fully on 
exports. 

The National Agricultural Cooperative 
Marketing Federation Ltd. (NAFED) has also 
been instructed to purchase gur in adequate 
quantities. However, the scale of operations 
so far has not produced the desired results. 

The Government have also reduced excise 
duty on sulphur and desi khandsari 
substantially. The effect of these reductions 
would make the average incidence of excise 
duty at Rs. 10/-and Rs. 5/- respectively per 
quintal for sulphur and desi khandsari. 
However, there is very limited scope left for 
further relief in this direction, considering the 
repercussions by way of possibility of 
imposition of sales tax by the State 
Governments. 

It is hoped that the State Governments 
would also waive the sales tax on gur 
wherever it is levied. The Government of India 
are in close touch with the State Governments 
and are reviewing the developments conti-
nuously. 
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SHRI SUJAN SINGH (Haryana): Sir, the 
sharp fall in the prices of gur and khandsari is 
due to the faulty planning of the Congress 
Government. The Janata Government has 
taken over only a year back and it is expected 
to make improve. ments on the faulty 
planning of the Congress Government. 
Therefore, not only in respect of gur but in 
respect of other commodities also there is a 
need for a thorough enquiry as to what faulty 
programmes are and what their faulty 
planning is. In respect of wheat also they 
should see what their wrong planning is. But 
this will take some) time for the Government 
to make improvements. My hon. friend has 
suggested many measures and the hon. 
Minister has given details of what the 
Government is doing. But I would like to 
bring one or two points to the notice    of the 
Government. 

Firstly, the Government should make a lot 
of propaganda about the utility of gur. Sir, the 
utility of gur from food point of view is far 
superior than sugar. Sugar is injurious to 
health also, but the common man does not 
know much about it. Therefore, it needs a lot 
of propaganda so that the people start 
consuming more gur than sugar. As a result of 
this, the consumption of gur would increase 
in the country and the price of gur will also 
go up. 

Secondly, our Government should not 
allow further installation of sugar mills. I 
have read in the papers that the Government 
is allowing more sugar mills to be set up in 
different States. Sir, with the coming up of 
more sugar mills there will be  more area 

under sugarcane cultivation or there will be 
more production of sugar, and if there is more 
production of sugar the prices of sugar will 
also fall and ultimately, the result will be that 
the price of gur will still go down. Therefore, 
for the time being no sugar mills should be 
allowed to come up. 

Thirdly, as the hon. Minister has said, there 
should be regular bulletins on agriculture 
from the Agriculture Department as it is being 
done in the U.S.A. and other advanced 
countries of the world. They issue bulletins on 
agriculture every month and every season attd 
they tell the farmers as to whether there is the 
scope of such and such crop, or there is no 
further scope of growing such and such crop. 
The farmers will be enlightened and 
accordingly, they will arrange their crop 
pattern. This should be a permanent feature of 
the Department of Agriculture. I think this 
should have been started long ago during the 
30 years of Congress rule. But they did not 
start this. This is an ordinary thing to start. 
Had this bulletin been started, the farmers 
would have been more enlightened by this 
time and this sort of crisis would not have 
arisen. 

I agree with my friend, Shri Ran-bir Singh, 
that the Government should come out with a 
huge plan to purchase gur. When it is a 
question of earning money, Government is 
keen to nationalise every thing. They can 
nationalise transport; they can nationalise 
other industries. It is not clear why 
Government should not come forward in this 
case to purchase gur and make arrangements 
for its storage. If the Government cannot take 
this up, they should give liberal loans to the 
farmers and business people so that the gur 
could be stored. I do not think there is much 
production of gur in the country even now. 
There is only a a glut in the country at this 
stage. The prices may rise after some time. In 
fact, prices shall rise after some time because 
there is no provision for its storage. And mo-
ney is required for    storage.  So ar. 
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rangements should be made for these two 
things—i.e. monetary help and storage. Then 
only the prices can be stabilised. There is 
more need for stabilising prices than anything 
else in this case. 

I do not agree with the hon. Minister 
regarding possibility of abolition of exciSe 
duty on khandsari. There is scope for 
abolishing the excise duty. Let the excise duty 
be abolished and the State Governments will 
take care of it themselves, They will not dis-
please the farmers; and .will not come 
forward to levy the sales tax. The House 
would also recommend to the State 
Governments not to levy the sales tax as 
Government of India would be abolishing the 
duty only for the sake of farmers and there 
should be close coordination between the 
States and the Centre. This position wil) not 
arise if the duty is altogether abolished. 

There is no question of any politics 
involved in it. It is only an economic 
question. Our friends from the Congress Party 
should give their support to us. We are 
prepared to take care of this glut and, as the 
hon. Minister has requested, they should 
come forward with suggestions rather than 
saying that they are prepared to go to jail. 
This is not a matter for going to jail. This is 
only an economic problem. Let us solve it 
together. 
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DR. M. M. S. SIDDHU (Uttar Pradesh); Sir, will 
the Government revise its dual policy about sugar 
because the basic point today is that the controls 
will not yield the result when the production or 
over.produc-tion take place. The question of gur, 
khandsari and sugar is linked with the farmer's sugar 
cane. If the farmers are not able to sell their crops 
and their crops remain standing in the fields, the 
decision to come to their rescue shall be taken as 
early as possible. I understand from a reliable source 
that the price of sugarcane in some parts of Uttar 
Pradesh has fallen below about Rs. 5 per quintal. 
Now, with this state of affairs when the mills are not 
in a position to buy, the khandsari units are not 
working and gur is being sold at a price which is not 
profltabe, will the Government think in terms of 
taking some measures by which khandsari sugar and 
gur can be subsidised to save the farmer? It is not a 
question of giving subsidy for khandsari, but to help 
the sugarcane growers. The Government should 
consider again the question of crop insurance 
against such fall in prices. It calls for a fair deal or a 
new deal. Will the Government revise its sugar 
policy. The policy of the previous Government and 
even the present Government has been based on 
scarcity of commodities, and thus, regulations have 
come in the way of healthy growth. 
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MESSAGE FROM THE LOK SABHA 

The Child Marriage   Restraint    (Am-
endment) Bill, 1978. 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha; 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Child 
Marriage Restraint (Amendment) Bill, 
1978, as passed by Lok Sabha at its sitting 
held on the 21st February, 1978." 
Sir, I lay the Bill on the Table. 

Reference  to  likely   retrenchment  of 
Teachers on account of the introduc. tion  

of  the   10+ 2-1 3 System 
DR. V. P. DUTT (Nominated): Mr. 

Deputy Chairman, I should like to mention to 
the Government the grave threat to a large 
number of teachers iii our educational 
institutions of impending retrenchment. Sir, 
my honourable treind, Dr. Ram Kripal Sinha 
is here... (Interruptions) ,., , Mr. Smna, would 
you please lend me your ears? 

THE MINISTER OF STATE IK THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Yes,, I am listening to 
you. 

DR. V. P. DUTT: I am talking of matter 
which will be of grave concern to you very 
soon. 

Sir, there is considerable confusion which 
continues to persist in the country with regard 
to the IO+2+3 system and in many 
universities, because of a sharp decline in 
admissions in the coming year, there is an 
immediate and imminent danger of a large 
number of teachers being thrown on the 
streets,, thrown out of their jobs, on the ground 
of their being surplus teachers. In some places, 
where there are junior colleges, the addition of 
a year in the course has created problems for 
these junior colleges and in some other places 
like Delhi, for in-stance, teachers, even when 
substantive posts were available, were ap-
pointed only on a temporary basis because of 
the possible shortfall in admissions. Therefore, 
I would like to submit to the Government that 
there is increasing concern that a very large 
number of teachers may be thrown out of their 
jobs as a result of the confusion that is now 
prevailing. Previously, there were assurance 
given by the Government and by the various 
educational institutions that there would be no 
retrenchment. But it seems that all those 
assurances are being forgotten and at present, 
no assurance is being given. I should, 
therefore, like to caution the Govern- 


